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MR.  DEPUTY CHAIRMAN:       The     

question is: 

"That the Bill be    parsed." The 
motion was adopted. 

MR. DEPUTY CHAIRMAN: I shall now 
put the Motion moved by Smt. Ram Dulari 
Sinha regarding consideration of the Punjab 
Municipal (New Delhi Amendment) Bill, 
1984 to vote. 

The question is: 
"That the Bill further to amend the Punjab 

Municipal Act, 1911, as in force in New 
Delhi, as passed by the  Lok Sabha, be taken 
into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall 
now take up clause-by-clause consideration 
of the Bill. 

Clauses 2 to 15 were added to the Bill. 

Clause 1, the Enacting Formula    and the Title 
were added to the Bill. 

SHRIMATI RAM DULARI SINHA: Sir, 
I beg to move: 

"That the    Bill be    passed.'' 

The question was put and the motion was 
adopted. 

MR. DEPUTY CHAIRMAN: I shall now 
put the motion moved by Shri Mallikarjun 
regarding the Delhi Development 
(Amendment) Bill, 1984 to vote.   The 
question is: 

"That the Bill further to  amend    J the 
Delhi Development Act, 1957, as passed by 
the Lok Sabha, be taken into consideration.'' 

The motion was adopted. MR.   DEPUTY  
CHAIRMAN:        We shall now    take up    
clause-by-clause    consideration of the Bill. 

Clauses 2 to 11 were added to the Bill.     

Clause 1, the Enacting Formula and the Title 
were added to the Bill. 
SHRI  MALLIKARJUN.   Sir,   I  beg to 

move: 

"That  the     Bill  be  passed." 
The question was put and the motion was 

adopted. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill further to amend the Public 
Premises (Eviction of Unauthorised 
Occupants) Act, 1971, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. MR. DEPUTY    
CHAIRMAN:    Now we take up clause-by-
clause consideration. 

Clauses 2 to 10 were added to the Bill. 

Clause 1, the    Enacting Formula and the Title 
were added to the Bill. 

SHRI MALLIKARJUN: Sir, I move: 

"That  the  Bill be      passed." 
The question urns put and the motion was 

adopted. 

DISCUSSION ON THE WORKING OF 
THE  MINISTRY  OF 'INDUSTRY— 

(Contd.) 

MR. DEPUTY CHAIRMAN. Now further 
discussion on the working of the Ministry of 
Industry raised by Shri Hukmdeo Narayan 
Yadav. Shri Vithalrao Madhavrao Jadhav will 
continue—not there. Shri Sukomal Sen—not 
there; Dr. Bapu Kaldate or Shri S. C. 
Mohunta—not there; Shri Ashwani Kumar—
not there; Shri Kalyan Roy—not there. Shri 
Rama-nand Yadav. 
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THE VICE-CHAIRMAN (SHRIMATI 
MARGARET ALVA): I just want to say that 
it is not possible if every one of us is going to 
take so much time. There is a limit,Now there 
are 15 speakers from the Congress party. If it 
goes on like this, I just cannot manage time.    
(Interrup- 
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but the prosperity of my State, and for that matter 
the entire North-Eas-tem region, depends upon the 
thriving of this industry. Sir, I have raised this point 
particularly because, as you know, Assam is in the 
nadir of industrial backwardness. At the moment, we 

have not seen any new industries coming up. I 
will come to this later on. That is the reason why 

I have raised this issue, I have raised this question 
of the development of the tea industry, because, 
this industry has to be salvaged, has to be rescued. 
Unless some firm steps are taken immediately to 
improve things in the industry, I am afraid, this in-
dustry will drift into a mess. 

At the very outset, let me make one point clear. 
It has been the practice of the industry to blame the 
Government, pass the buck to the Government for 
all the ills. While, it is true that the Government 
does not have a well-defined tea policy, as it has 
had in the case of the other sectors of the national 
economy, such as, steel, coal; oil etc it is also true 
that the industry in its town has not done much 
even within its limitations to make things better, at 
least to convince the Government that it has done 
its part and now it is for the Government to fulfil 
its obligations. 

Sir, I now come to the question of 
modernisation. The current Budget and the Budget 
of 1983-84 have laid great emphasis on 
modernisation of plant and machinery. The 
Government is convinced that obsolete plant . and 
machinery in traditional industries is the cause for 
industrial sickness. We have before us the said 
spectacle of the jute and the textile industry where 
sickness has been growing over the years, due to 
the apathy of the companies, to modernise their 
plant and machinery. I hope, the Government will 
take steps to see that these industries get soft loans 
from the IDBI to help modernise their Industry, 
their plant and machinery which are obsolete at the 
moment. I 

SHRI BIJOY KRISHNA HANDIQUE 
(Assam): Mr. Vice-Chairman, while 
discussing the working of the Ministry of 
Industry, I would like to raise an important 
matter which concerns the priority sector of 
our national economy, that is, the plight of the 
tea industry, the second biggest foreign-
exchange earner. It is not only a matter of 
national importance, 
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have raised the case of the jute and the textile 
industry because they are the eye-openers, or, 
at least, they should be the eye-openers to the 
tea industry. • In a large number of tea estates, 
the concept of ploughing back the profits for 
further investment has long lost its relevance. 
This is a vicious circle. The tea gardens take 
the plea that they run into losses because the 
industry is highly taxed, and they are not able 
to make profits and that, therefore, they have 
nothing much left to be ploughed back. But it 
is also a fact that there are well-managed tea 
gardens. This repudiates such a plea and 
corroborates the fact that despite the oft 
repeated, oft talked about constraints, these 
gardens have been on a sound footing. If it is 
possible in the case of some tea gardens, why 
it should not be possible in the case of others? 

However, I would - like to impress upon the 
hon. Minister that tea deserves special 
consideration and reexamination in the context 
of fiscal reliefs. Of course, one thing should be 
borne in mind here. We cannot ask for any 
reduction in. duty. The hon. Minister will not 
agree to this because it is a rather difficult 
proposition. What I would suggest is that the 
existing subsidies for . developmental activities 
should be more purposeful. The plantation and 
rehabilitation subsidies which have already been 
provided have been very helpful to the industry 
in the State. But what I would suggest is that the 
amount needs to be increased in view of the 
escalation-in expenditure. I can give you an 
idea. The cost of plantation in new areas is 
exorbitantly high. . It will be in the region of . 
Rs. 50,000 per hectare. In the case of 
replantation it is slightly less costly, but it will 
also be in the region of Rs. 35,000 to 40,000 per 
hectare. We have also to take into account the 
long gestation period. The other fact is, because 
of continued drought con- 

dition particularly in some drought-prone areas 
of Assam, tea production has suffered a lot You 
know, Sir, Assam has 769 tea gardens and 
1,95,400 hectares of land are under tea cultiva-
tion. So, Sir, irrigation facilities have to be 
arranged in a big way. It is also true that in the 
drought-affected area even the source of water 
is a problem, but this problem can be overcome 
if the case of tea gardens is kept in mind while 
drawing up plans for irrigation for agricultural 
purposes. About the finances I believe, 
financial institutions like NABARD can' be 
approached. They can help in a big way so far 
as finances are concerned. We should also 
impress upon the Industry Ministry that the 
improvement in production is not a one-sided 
traffic. Government cannot expect the 
production, to go up of its own if the tea 
industry is insisted upon ploughing back its 
funds and no> financial assistance is offered to 
it. Of course, I understand when financial 
assistance is given there is a risk of its being 
misused. There have been cases where the fin-
ancial assistance has been spant for 
rehabilitation and for purposes other than tea 
plantation. For that purpose a machinery can be 
evolved to check whether the financial 
assistance has been utilised properly or not. 

The tea industry should also be made to feel 
that the price of tea being firm in the last few 
years, they should also be prepared to spend on 
the imports. I do agree that weighed down by 
massive taxation rate to the tune of 68.1 per 
cent which is combination of both the Central 
Government and the State Government taxes, 
payable under the Central excise taxes and the 
State agricultural income taxes, the existing 
benefits available to the industry are indeed 
inadequate. For instance, while the costs of 
exten- sion, plantation and replanting have 
been increasing year after year, the admissible 
limits on account of development allowances 
and replanting subsidies have been placed at a   
very 
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unrealistic level. The purview of 
some other incentives for which the 
tea industry does not qualify at pre 
sent, such as  agricultural develop 
ment allowances, etc., should be ex 
tended to tea as the main operation 
of this industry is agricultural in na 
ture.  

Another step is the creation of the capital 
fund. The tea garden. should be allowed to 
create a reserve or development fund or both 
out of its own profits and this proposal has 
been lying pending with the Commerce 
Ministry for clearance. 

Now 1 come to the most urgent task, that is, 
how to meet the growing domestic requirements   
and to increase the export earnings.   The 
Government must give due attention to a 
massive increase in    production.    Otherwise, I 
am afraid a  time   will come    when there -will 
not be much surplus tea availably to meet the  
export obligation.    There  is  average   
consumption growth  of 12 million kg. every 
year if India's share in the export market is to be     
maintained at the current level of 28-1 per cent. 
tea export will have to go up to 321.4 million 
kg.   in 1990 from 241.6 million kg- in 1980. At 
present the production is 575 million kg.   It 
may be 565 million or 575 million on an 
average.   In order to reach this target tea    
industry has to produce at least 960 kgs. of tea.   
In 1976 the Ministry of Commerce in consul-
tation with the    industry    and    Tea Board set 
a target that by .2,000 A.D. the production has 
to reach 1.000 million kgs of tea.     Sir. the  
annual domestic consumption has been reckon-
ed at 500 million kilograms by  1990, taking 
into account a population increase of 10 million 
every  year  and the per capita increase in 
consumption of 10 grams.   This means an 
additional production over the next 16 years of 
between 385 to 435 million kilograms from the 
level of present 565 to 575 million kilograms of 
tea.   In order to meet the requirements of both    
the domestic market  as well as exports, 

tea production has to be increased by 22 million     
to 25 million     kilograms every year.    But the 
greatest hurdle is  the non-availability of land.    
Not that land is not available, but the land is not 
in possession of this industry. An estimate 
shows that a yearly addition of 2000  hectares  
of new area under tea, would increase the crop 
by 90 million by 2000 AD.   It is just   a survey 
report that I am quoting from. Intensive 
cultivation and new plantations will contribute 
125 million kilograms  of additional crop  
which  will raise the total      crop to 70l million 
kilograms, but will yet fall short of the targeted 
figure by 174 million kilograms.   Now the 
question comes: how to get this 174 million 
kilograms? And for that crop has to be 
harvested for replanted area.   To achieve this 
short fall of 174 million kilograms.   It would be 
necessary  for      1,40,000    hectares area to be 
uprooted and 7777 hectares to  be uprooted  and  
replanted  every year during the next  16  years.    
So, Sir, this is the magnitude of the problem and 
I do hope the Government would apply its mind 
to it.   It is not enough to ask the industry to 
boost up     production and     exports unless 
major constraint like land is removed. 

Sir, before I conclude I would refer 
briefly to the much needed thrust to 
science and technology in tea. Re 
search and Development, I am afraid> 
are in doldrums for more than a de 
cade. There are two institutions— 
Tocklai Experimental Station 

and       Upasi       in       South.       Both are      
under       the       Commerce   Ministry. Since 
the take' over of Tocklai by TRA, it has not done 
anything significant in the field of research and 
development work It was in 1931 that the CTC 
processing was first   evolved and that was when 
it was not     under TRA. Since the    take-over it 
has not done much,  though     occasionally     a 
few     proceeses  have     been evolved and a few     
machineries have     been designed and 
developed at the station. i    Particularly I    
would mention     the 
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continuous withering machine developed by a 
local engineer, Mr Tarun Bar-ua. 

Then, Sir, it is quite interesting that there is 
another Central Government organisation—
the Central Food and Technology Research 
Institute—which has done useful and suitable 
research work. It has developed indigenous 
technology for making plants for 
manufacturing instant tea and pioneering and 
evolving a new chemical from the tea waste to 
increase the yield of the tea bushes. 

These are some of the facts that 1 have to 
place before the hon. Minister of industry with 
the hope that he will apply his mind to them 
and also to see that for the entire rgion a 
master plan for industrialisation is prepared. 
Otherwise in spite of our promises we have 
not been done much to industrially develop 
this area and since it is industrially not 
developed, at least the tea industry which is 
the only industry at the moment which is 
capable of thriving should be helped by 
Government. Thank you. 

SHRI R. K. JAICHANDRA SINGH 
(Manipur); Mr. Vice-Chairman, Sir, first of all 
I take this opportunity of thanking you for 
allowing me to speak during the discussion on 
the Ministry of Industry. Coming as I do from 
a very small State, the State of Manipur, about 
which I shall deal a little later in the course of 
my speech. It s true that our country has seen 
an all-round development and progress in 
every aspect—be it in the field of agriculture, 
be it in the field of power generation, be it in 
the field of creating irrigation potential, be it in 
the field of industries, which is, of course the 
subject-matter that we are discussing in the 
House today. It is also true that the rate of 
inflation has been checked to a single digit, as 
was announced by the hon. Finance Minister 
the other day. This in itself is a phenomenal 
achievement. It is also true that the 
Department of Industrial Development has 
been working and is mainly 

responsible    for      formulation    and 
implementation   of   policies   for   in-
dustrialisation   in   the    country   for fixing   
various   targets   and   priorities in the Five-
Year Plans.      Sir, it 5s also true    that several    
measures have   been   taken  over  the  years  to 
remove various bottlenecks that exist in the 
implementation of many of the policies under 
the Ministry of Industry.     It is also true that 
the small industry sector has a significant role in 
the realisation  of   the  socio-economic 
objectives  like     removal  of regional 
imbalances, which I shall deal immediately after 
this. Then it is also true that a very important    
scheme,    the scheme  of  self.employment, for     
the educated    unemployed has been taken up 
and about 2 to 2.5 lakhs    of the educated 
unemployed have been given employment   and 
serious   endeavours are being made to look into 
this problem. The fact that the Government of 
India and the Industry    Department have taken  
serious note of the development of industry is 
borne by the fact that it has been included in the 
20-point programme   Point    No.     18 clearly 
states:  Liberalisation of     investment 
procedures and streamlining industrial policy to 
ensure timely completion   of projects; also for 
providing faclities for the    growth of    handi-
crafts and handlooms and small   and village 
industries, and to update their technology.   
Now this is a point which will be very 
beneficial and important in a small State like 
ours. 

Sir, much has been talked and there have bten 
references yesterday and to day to the claims 
coming from various States that States like 
Maharashtra or Bihar or Uttar Pradesh are 
industrially backward. But I do not think we can 
even find words within , the realm of English 
language for a State like Manipur cannot even 
be termed as a 'No Industry District' area. It is 
one of those rare things. Now we do not have 
even a single industry worth the name, except 
one or two industries about which I shall make a 
reference a little later. Much of. the industrial 
development has been confined,    it is true to 
the    northern, 
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western'and some southern and eastern parts. 
But most of the northeastern sector hag been 
neglected. 

The very fact that the Plan allocation 
of the Slate of Manipur from 1952 to 
1980 is much lower than that for the 
period starting from 1979 to 1984, that 
is to say that the entire Plan allo 
cation of the State from the First 
Five Year Plan which started in 1952 
till the ending of the Fifth Five 
Year Plan in 1979 is much less than 
we are given during the Sixth Five 
Year Plan ending in 1904 or 1985, 
clearly shows that the area has not 
been properly looked into. Of 
course, efforts are being made and 
efforts have been made to look into 
it. It is, of course, being done is 
Lome by the fact that the present 
Plan is adequately looking into it. 
Therefore, much more efforts are ne 
eded towards the overall development 
of this area.  

For this, Sir, I would like to suggest a few 
things for the industrial development of the 
State: 

A task force be constituted in the State so 
that indigenous factories or mills or industries 
that can be set up where there are 
infrastructural facilities available, can be set 
up sooner or later in those areas. I can site the 
example of the cement factory which is our 
North - Eastern Council project. But it is still 
at a take-off stage. This has been cleared, but 
nothing has been done as yet. 

The spinning mill which was started about 
four years back is a dead mill. It had 
contemplated a capacity of 25,500 spindles. 
We do not even have a four figure sum in that. 
Serious efforts will have to be made in this 
regard because Manipur is famous for its 
handicrafts and hand-looms. 

Then, there is the starch and glucose 
factory. I do not think we have any of this 
type in the entire North-Eastern  region.    
There  has  been  a 

serious attempt to get it started. The project 
report has been prepared and submitted by the 
NETCO. Clearance has been given by the 
Planning Commission. But nothing has been 
done. So, I would request the hon. Industry 
Minister to seriously look into it and at least 
include this in the Seventh Five  Year Plan. 

Then the sugar mill which was con-
templated and supposed to have started in 
Kabow-wakching has no taken off. Clearance 
was given by the Planning Commission. Its 
capacity is 2.5 metric tonnes per day crushing 
capacity. But nothing has yet been done in 
this regard 

Then semi-mechanised brick-kilns. This is 
a suggestion, Sir, which I would like to make 
on the floor of the House, because Manipur 
and probably Mizoram are the two areas in 
the North-Eastern region where the building 
materials are the costliest in the entire 
country. The cost of one brick in Manipur, for 
example, is anything between Re. 1 and Re. 
1.50P, of course depending upon the quality. 
But the worst type of brick available will cost 
Re. 1 in the State, and of course the highest 
would be Re. 1.50 P. So, it will be absolutely 
difficult for an ordinary citizen to construct a 
house, with so much of cost. It is here that I 
would like to suggest that we should go in for 
a semi-mechanised brick-kiln in the public 
sector. The Minister of Industry would 
seriously look into it. 

Sir, then, there is much talk about the 
paper mill. Two out of seven districts in 
Manipur grow a particular  type  of bamboo. 

The entire Western district and half of the 
area of the South district of Manipur they 
grow a particular type of bamboo. We have 
been requesting the Union Government par-
ticularly the Ministry of Industry and Planning 
Commission to set up a paper mill because 
this will not have 
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imbalance as it is . based on bamboo and not a 
tree, based industry. This is again a matter which 
has been long pending before the Union 
Government and the Ministry of Industry would 
do well to look into it. 

Sir, it is needless for me to suggest the 
possible industries    in Manipur. That is why a 
little earlier I had sug-   . gested to form a  
special  task force to lock into all these things. " 

Then, my second suggestion would  be to 
include or to establish a branch institute with 
associated work facilities. This branch 
institute has been established in certain areas 
but I believe no attempt has been to establish 
it in Manipur. Therefore, I would request the 
Hon'ble Minister for Industry to establish a 
branch institute in Manipur. There is other 
correlated matter i.e. establishing of more 
banks in rural areas in Manipur and hilly 
areas. It is very difficult for any of the hilly 
man in our area to enjoy the fruits of the 
banking. Because they do not have any 
branches there not even a divisional 
headquarter and not even a sub-divisional 
headquarter has a bank branch. This is another 
area where I would request the Hon'ble 
Finance Minster to look into it. 

Then, I would also request the Central 
Government particularly the Mini-try of 
Indusrtry to identify the indigenous skill to 
suit the local conditions or to increase the 
inflrastructural facilities that are available in 
the State. 

Then last of all, something should be done in 
regard to the transport subsidy I know that 
much has been done but a lot more needs to be 
clone in this regard. 

Then, Sir, the State does not have a rail link.     
The nearest   train from the  capita} city of 
Manipur is  about 200 kilometers.     I request 
the Union 

Government earnestly to consider extending 
the transport subsidy scheme in our State. 

Last but not the least, special schemes must 
be immediately promoted or looked into for 
promoting hand-looms and handicrafts. So, 
with these few words I conclude and I thank 
you for giving me an opportunity to speak in 
this House. 

THE VICE-CHAIRMAN (SHRI SYED 
RAHMAT ALI). Now, Shri Sohan Lal 
Dhusia, please. 
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THE VICE-CHAIRMAN (SHRI SYED 
RAHMAT ALI): Now, Shri Janardhna 
Poojary will lay papers on the Table. 

PAPERS    LAID   ON   THE   TABLE 
(Contd.) 

Notification of the Ministry of Finance 
'Department     of    Revenue)    Issued 

under the Centra] Excise Rules, 1944 and 
related papers 

THE DEPUTY MINISTER IN THE 
MINISTRY . OF    FINANCE     (SHRI 

JANARDHANA POOJARY):   Sir,      I beg 
to lay on the Table a copy each of the 
following Notifications    (Hindi and English  
versions)   issued     under Central Excise 
Rules,  1944:— 

(i) Notification No. 107|84-CE pub-( in the 
Gazette of India dated fee 9th May, 1984, 
together with an natory memorandum 
regarding effective rate of basic excise 
duty on EC grade ingots, Ec billets, EC 
grade wire bars and EC grade wire rods. 

(ii) Notification No. 108/84-CE 
published in the Gazette of India dated the 
9th May, 1984, together with an 
explanatory memorandum seeking to 
reduce the effective rat:; of basic excise 
duty on aluminium. 

(Hi) Notification No. 10 published in the 
Gazette of India dated 9th May, 1984, 
together with an explanatory memorandum 
rescinding Notification No. 270/82-CE 
dated  the  13th November,  1982. 

[Placed  in Library.  See No.     LT-784 for  
(i) to (iii)] 

Hficationg of the Ministry of Finance 
(Department of Revenue)   under section 159 
of the Customs Act 1962 and related papers 

SHRI JANARDHANA POOJARY: 
Sir, I also beg to lay on the Table a copy each 
of the following Notifications (Hindi and 
English versions) under section 159 of the 
Customs Act, 1962: 

(i) Notification No. 123|84-Cus-toms 
published in Gazette of India dated the 9th 
May, 1984, together with an explanatory 
memorandum prescribing the new ratea of 
additional duty of customs (Countervailing 
duty of . customs) on the aluminium' and 
its products. 

(ii) Notification No. 124[84-Cus-toms 
published in Gazette of India dated the 9th 
May, 1984, together with an explanatory 
memorandum rescinding Notification Nos. 
94-Cus- 


